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IN THE CENTFAL ADMINISTPATIVE TFIE
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C.P.No.34/02 Dt. of ord
Gamaliel Paul ’ : Petitioner

) Vs.
Shri P.Q=vindra & Nrs, : Pespondents
Mr.S.Tumar ' : Counsel fovr petitioner

he veapondents
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JHon'ble Mr.Gopeal TUrishna, Vice Chairman

\0

Hon'hlz Mr.Q.P.3harma, Member(Adm.)
PEP HON'BLE MF.GOFAL FRISHNA, VICE CHAIFMAN.

Petitioner Gamalisl Paul has £iled this Contempt

that the respondants iW not giying the notional f£ixs
him fov the purpose of pensidnarv benefits and by not making
payment of 50% of salary for the intzrvening period, have
wilfully dizokeyed the divections of the Tribunal issusd in

T A M.520,/86 dAated 201201992 and have aszs such commiibier
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the applicant has aci only been given the benszfit of salary

refixzed in accordanc:z with the
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directions of the Tribunal have been fully compliszd with and
thére iz no disobedience on the pavit of the respond:ants.

3. The Contempi Petition iz, therzfors, dismiszed. Notices
issued are discharged.
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Member (A) Vice Chairman.



